FORM A
PUBLIC ANNOUNCEMENT

(Under Regulation 6 of the Insolvency and Bankruptcy Board of India (Insolvency
Resolution Process for Corporate Persons) Regulations, 2016)

FOR THE ATTENTION OF THE CREDITORS OF SHINDE DEVELOPERS PRIVATE

are available at:

LIMITED
RELEVANT PARTICULARS
1. | Name of corporate debtor Shinde Developers Private Limited
2. | Date of incorporation of corporate debtor 19/09/1997
3. | Authority under which corporate debtor is incorporated | Registrar of Companies (ROC) — Pune
/ registered
4. | Corporate Identity No. / Limited Liability | U45202PN1997PTC110780
Identification No. of corporate debtor
5. | Address of the registered office and principal office (if | SECTOR NO.132/2-3, PLOT NO.22,
any) of corporate debtor GULMOHAR PARK, ITI ROAD,
AUNDH, PUNE, Maharashtra, India,
411007
6. | Insolvency commencement date in respect of corporate | Date of Order: 04/03/2025
debtor Date of Receipt of Order by IRP:
05/03/2025
7. | Estimated date of closure of insolvency resolution | 31/08/2025 being 180" day from
process commencement of CIRP
8. | Name and registration number of the insolvency | Mr. Rikenkumar Navinchandra Vira
professional acting as interim resolution professional | IBBI/IPA — 001/IP-P-02918/2024-
2025/14491
9. | Address and e-mail of the interim resolution | 703, Ace Florence, B P Cross Road
professional, as registered with the Board Number 4, Neelkanth Nagar, Near
Devidayal Garden, Mulund West,
Mumbai — 400 080
Email ID:
rikenvira2002@gmail.com
10. | Address and e-mail to be used for correspondence with | 703, Ace Florence, B P Cross Road
the interim resolution professional Number 4, Neelkanth Nagar, Near
Devidayal Garden, Mulund West,
Mumbai — 400 080
Email ID: shinde.cirp@gmail.com
11. | Last date for submission of claims 18/03/2025
12. | Classes of creditors, if any, under clause (b) of sub- | Not Applicable
section (6A) of section 21, ascertained by the interim
resolution professional
13. | Names of Insolvency Professionals identified to act as | Not Applicable
Authorised Representative of creditors in a class
(Three names for each class)
14. (a) Relevant Forms and
(b) Details of authorized representatives Web link:

https://ibbi.gov.in/en/home/downloads
Physical Address: Same as Point 10
above

Notice is hereby given that the National Company Law Tribunal — Mumbai Bench has ordered
the commencement of a corporate insolvency resolution process of the Shinde Developers
Private Limited on 04/03/2025




The creditors of Shinde Developers Private Limited are hereby called upon to submit their
claims with proof on or before 18/03/2025 to the interim resolution professional at the address
mentioned against entry No. 10.

The financial creditors shall submit their claims with proof by electronic means only. All other
creditors may submit the claims with proof in person, by post or by electronic means.

A financial creditor belonging to a class, as listed against the entry No. 12, shall indicate its
choice of authorised representative from among the three insolvency professionals listed
against entry No.13 to act as authorised representative of the class [specify class] in Form CA
— Not Applicable .

Submission of false or misleading proofs of claim shall attract penalties.

For Shinde Developers Private Limited

Sd/-

Rikenkumar Navinchandra Vira

Interim Resolution Professional

IBBI/IPA — 001/IP — P - 02918/2024 — 2025/14491
Date: 05/03/2025

Place: Mumbai
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FINANCIAL EXPRESS

Zonal office: Pune City Zone
“Yashomangal” 1183-A, F.C. Road,
Shivajinagar, Puna 5. Ph. : 020-2557 3409
Email : legal_pcriiimahabank.co.in

Corrigendum

WWith reference to the E-Auction Sale Nolice with respect to the vanous
accounts published in Financial Express and Loksatta, Pune editions on
18/02/2025, the following changes to be noted.

No. Particulars Date & Time
1. | Date and Times For Lot No. 21.03.2025
of E-Auchon - (19 & 20 bebween 11.00 a.m. and 4,00 p.m

2. | Last Date of Submission of 20 03,2025

Bid with EMD

e e e e e e

10.03.2025 to 13.03.2025
between 10:00 a.m. and 5:00 pm

SESE S

3. | Inspection Date | For Lot No
& T (19 & 20

All athar details ramain same,

Authorised officer

PUBLIC NOTICE

Notice is hereby given by my clients Mr. Kan Rochiram Ramchandani and Mrs. Gulshan
Kan Ramchandani, Both R/of: Row House No.4, Samar Paradise, Aundh, Pune -
411007, are owners of property bearing Row House No.4, in the Society known as
“Samar Paradise”, being constructed on land bearing Survey No. 164/1A/2, & S.
No.164/1B situated at Village Aundh, District Pune (Hereinafter referred to as ‘Said
Row House’.)

My client hereby declares that Document titled as Agreement dated 01-10-1988 which
was duly registered at the office of Jt. Sub-Registrar Haveli No.2 at Sr.No.15538/1988
on 03-10-1988 in respect of said Row House, together with Document titled as Sale
Deed dated 08-09-1989 which was duly registered at the office of Jt. Sub-Registrar
HaveliNo.2 at Sr.N0.14233/1989, has been lost & misplaced by them while in transit.

| say that, my client’s son Mr. Gurbax Ramchandani has lodged Document Lost
Report No.32760-2025 dated 04-03-2025 in this regard vide Online Portal with Pune
City Police. However, in order to avoid the misuse of the said document/s and by way of
precautionary measure to protect their interest & of general public at large, my clients have
given this Public Notice. Without prejudice, if anyone found the same and/or is in custody of
said document due to any kind of claim then shall intimate the undersigned with proof
thereof within 07 (Seven) days of Publication of this Notice. Adv. Amit Kursija

Place: Pune 101, Arihant Apartment, S. No.208,
Dated: 06-03-2025 | ane opp. Gokul Hotel, Pimpri, Pune - 411018. Ph: 9326907810

Rasta Peth Branch
Sai Yashodatta Complex, opp. KEM
Hospital, Rasta Peth, Pune 411011
Tel. : 26060804/26060990

APPENDIX-IV
[See rule-8(1)]
POSSESSION NOTICE

Bank of India

Whereas

The undersigned being the authorised officer of the Bank of India, Rasta Peth
Branch under the Securitisation and Reconstruction of Financial Assets and
Enforcement of Security Interest Act, 2002 and in exercise of powers conferred
under Section 13(12) read with rule 3 of the Security Interest (Enforcement)
Rules, 2002 issued a demand notice dated 20.12.2024 and published
in newspaper Financial express and loksatta on 22.12.2024
calling upon the borrower M/s Naaz Agro (Partnership firm, Partners-
1. Mrs. Nasrin Ayub Shaikh, 2. Mr. Ayub Abbas Shaikh) and
Guarantors Mr. Amit Anil More, Mr. Akshay Anil More & Smt.
Archana Anil More to repay the amount mentioned in the notice being
Rs.1,13,03,129.47/- (Rupees one crore thirteen lacs three
thousand one hundred twenty-nine rupees and forty-seven
paisa) within 60 days from the date of receipt/ acknowledgement of the said
notice.

The borrowers/guarantor having failed to repay the amount, notice is hereby
given to the guarantor and the public in general that the undersigned has taken
possession of the property/asset described herein below in exercise
of powers conferred on him under sub-section (4) of section 13 of Act read with
rule 8 of the Security Interest Enforcement) Rules, 2002 on this the 05th day of
March of the year 2025.

The borrower/guarantor in particular and the public in general is hereby cautioned
not to deal with the property and any dealings with the property will be subject to
the charge of the Bank of India, Rasta Peth branch for an amount
Rs.1,13,03,129.47/- (Rupees one crore thirteen lacs three
thousand one hundred twenty-nine rupees and forty-seven
paisa) (contractual dues upto the date of notice) with further interest thereon @
11.35% p.a. compounded with monthly rests, and all costs, charges and expenses
incurred by the Bank, till repayment by you.

The guarantor’s attention is invited to provisions of sub-section (8) of section 13 of
the Act, in respect of time available, to redeem the secured assets.

Description of the Immovable Property
The industrial land admeasuring area 0.69 Ha in name of Mr. Ayub Abbas Shaikh
& Mrs. Nasrin Ayub Shaikh situated at Gat no.45, Off. Modhave -Waki Road,
Village Chaudharwadi, Tal-Baramati,Dist-Pune.412306 along with proposed EC
poultry shed and other structures thereon.

Boundaries for Property
East- Boundary North- Gat no.42
West- Gat No.47 South- Gat No.46
Owned by Partners of the firm Naaz Agro Mrs.Nasrin Ayub Shaikh & Mr.Ayub Abbas
Shaikh)

Date: 05-03-2025
Place: PUNE

Authorised Officer
(Chief Manager, Bank of India, Rasta Peth Branch)

POSSESSION NOTICE
[Appendix IV under the Act — rule- 8(1}]

Asset Recovery Branch :
27 Flooe, Agarkar Highschool Building
Sormwar Pelh, Puna - 11. Mob. 7030824078
E-mail : brmgr1453@mahabank.co.in

Bank of Maluas .||I| &

e b _isn i

Whereas the undersigned being the Authorized Officer of the Bank of
Maharashtra under the Securitization and Reconstruction of Financial
Assets and Enforcameant of Security Intarest Act — 2002 (54 of 2002) and
in exercise of powers conferred under Section 13(12) read with Rule 3 of
Security Interest (Enforcement) Rules, 2002, iszued a Demand Notice
dated 07/08/2021 calling upon the Borrowers Mr. Sandip Maruti Sapkal
and Guarantor Mr. Sagar Ashok Karnale to repay amount mentioned in
the Motice being full the amount Bs. 17,53,358.00 (Rupees Seventeen
Lakh Fifty Three Thousand Three Hundred Fifty Eight Only) plus
unapplied interest (at present) 7.40% p.a. w.e.f. 26.03.2021 plus
future interest as per applicable rate apart from penal interest, cost
and expenses minus recovery, if any within 60 days from the date of
the said Notice.
The Borower Mr. Sandip Maruti Sapkal and Guaranior Mr. Sagar
Ashok Karnale having failed to repay the amount, Natica is heraby given
to the Borrowers and the Public in general that the undersigned has
taken physical possession of the property described herein befow. In
ther exercise of the powers conferred on him under sub-section (4) of the
Section 13 of Act read with rule. & of the Security Interest Enforcement
Rulas, 2002 and pursuant to the Order Mo. DC/4/Secu/SRI41/2022
dated 20/04/2023 passed by Honorable District Magistrate, Satara,
on this 5" Day of March of the year 2025.
The Borrowers/Guarantors/Mortgagors in particular and the Public in
general Is heraby cautioned nol to deal with the propery and any
dealings with the property will be subjeci to the charge of the Bank of
Maharashtra, Assel Recovery Branch, Pune for an amount of
Rs, 17,53,358.00 (Rupees Seventeen Lakh Fifty Three Thousand
Three Hundred Fifty Eight Only) and interest, cost and expenses
theraon as mentioned above,
The Borrower's attention I8 invited to provisions of sub-section (8)
of section 13 of the Act, in respect of time available, to redeem the
secured assels.
Thiz nolice iz-also being published in vemacular, The English version
shall be final if any question of interpretlation arises.

Description of Immovable Property:
Flat Mo, 5-7 an the Znd Floor of the Building Shree Homes Apartment
admeasuring 56.67 Sg, Mir. (Bult Up) consisting of -3 rooms and
constructad on all those piece and parcel of land situate and being and

FIRDAY, MARCH 7, 2025

“FORM NO. INC-26"

[Pursuant to Rule 30 of Companias | Incofporation) Rules 2014
Advertizement 1o be publizshed in Newspaper for theé change in Registered
Office of the Company rom ona state bo another
Bafore the Ceniral Government (Reglonal Direcior, Waestam Raglon)

In the: makter of sub-section 4 of 2ection 13 of the Companies Act 2013 and
clausa (a) ol sub-saction (5) af Huba 30 of the Companies (Incorporatian)
Rules 2014
A0
Iri the: malter of M8 HEALTHBRIDGE LIFESCIENCE PRIVATE LIMITED
having ifs Registered Office al "FL-&, HINDI VDAY S0 HOUSE, NEAR
LUNKAD DREAMLAND, YWIMAN NAGAR, Pune, PUNE, Maharashira, India,

411044 L Applicant
Matice is hereby given to General Pubdic that the company proposes to make
the application o the Central Government under section 13 of the Companies
Act 2013, seeking confirmation of alteration of Memaorandum of Assaciation of
tha Campany in berm of spechal resolution passed at Extra Ordinary General
keeting held on Monday, 24th DAY of February 2025 fo enable the company o
change il Regstered Office from “State of Maharashira® (o "NCT of Dalhl®. Any
person whose inlerast is hikaly to be affectad by the proposed change, may
defiver aither on MCA portal {(www.mca.gov.in} by filling Imvestor complaint form
orcause o be deliver or sand by registered post of his/her objactions supported
by an affidavit stating the natura of histher interest and ground of opposition o
the Regional Direcior at the address Everest, 5th Floor, 100, Marine Drive,
Mumbal- 400002, Maharashira wilhin fourteen days of date of publication of
this natice with a copy to the applicant company al its registered office at the
address mentionad below,
FL-5, HINDI VLAY CO HOUSE, NEAR LUNKAD DREAMLAND, VIMAN
NAGAR, Pune, PUNE, Maharashira, India, 411014

For and on behalf of the

HEALTHBRIDGE LIFESCIEMCE PRIVATE LIMITED
SUBHASH CHANDRANATH BENDSURE
DIRECTOR

PLACE: PUNE DIN: 10497201

DATE: 05.03.2025

Sangamwadi Branch ; Plot Mo, 14 C3 Mo, 174
Dhole Patil Road, Mr Hotel Kapds,
sangarmwadi Pune-$11001, Ph : 020-26160334
Email : bomd22@mahabank.coin

Possession Notice

Appendix IV [See-Rule-8(1) (For Immovable Property)

Whereas, the undersigned being the Authorised Officer of Bank of
Maharazhtra under the Securitization and Reconstruction of Financial
Assets and Enforcament of Security InterestAct, 2002, and In exercise of
the powears conferrad under Sub-Section (12) of Seclion 13 read with
Rule 3 of the Security Interast (Enforcement) Rule, 2002, issued a
Demand MNotice dated 06.11.2024 calling upon the barrowar,
M/s Shrestha Tooling Solutions (Proprietor — Mrs Shruti Shivanand
Burge) to repay amount menlioned in the notice being
Rs. 36,98,724.00 (Rupees Thirty six lakhs ninety eight thousand
saven hundred twenty four Only) plus interest thereon @ 12.30 %
w.e.f. 06/11/2024 and penal interest @2% thereon within 60 days from
the date of receipt of thie said Mofice.

The abowve borrower | Guaranter [ Mortgager having failed to repay the
amaount, Notice is hereby given tothe borrower's and the public in general
that the undersigned has taken Symbollc possession of the properties
describad harain below In axercise of powers conferred on himfher under
saction 13 (4) of the said Act read with Rula 8 of the said rules on this
3™ day of March of the year 2025.

The borrawer [ Guarantor / Morgagor in particular and the public in
general is heraby cautioned not to deal with the said hypothecated assels
and any dealings with the said hypothecated assals will be subjact to tha
charge of Bank of Maharashtra for an amount of Rs.36,98,724.00
(Rupees Thirty six lakhs ninety eight thousand seven hundred
twenty four Only) plus interest thereon @ 12.30 % w.e.f. 06/11/2024
and penal interest @2% thereon and, cost and other expenses till
date of repayment of the entire dues,

The borrower's attention is invited to provisions of Sub-Section (8) of
=ection 13 of the Acl, in respect of ime available, (o redeem the secured
assels

This notice i also being published in vemacular, The English version

IDBI Bank Ltd. Feiail Recovery, 0B

[@ IDE[ BANK Hodiza, 17 Floar, Omyaneshwar Peoula Choak,

POSSESSION
CiN - 851 80MHZ0045011 43438 F.C. Road, Shivail Magar Pure-411004 NOTICE

The Authcoeized Officer of IDBI Bard Limited, under the Securtsation and Reconstrucion of
Financial Assels and Enforcement of Security Interest Act, 2002054 of 2002) & in exercize af the
perwers conferred under Section 13(12) read with Rule 3 of Secunty Inferest (Enfoecement) Rules,
002 Pubdighed Demard Motice dated mentioned Below, under Section 1302) of the said Act, caling
pon the concemed Boroeears, as per delHls given e 16 nepdy the araunt menticaned in the
respeclive Mobon wihin 60 days from the dade of e Said Nolice, The concerned Bormwers having
ol 1y repay tha 5aid dus amount, nobc is Rareby given i the concamed Boemowers in parisular
and the public.in general thal the urdersigred has [3ken Privsical Possessan of @e Immavabis
property described hanain bakw in exances of powies confemed on himunder Section 1204] of The
said Act read with Rube B ol the said Rules on 1be date mentiofed Balow. Tha concesrad Boeroiens n
partcular and e public it ganasl ame baraby caulicnad ral o deal wilh the concerned propary and
ary daalings wilh Iha said properdy wil be subect b the changa ol IDE| BANK LIMITED far an amound
marfionsd belcs, The bomowes's atbantion 1z inviled o sub-saction (B) af sackion 13 of e Acl, n
raspatlaffime dvaiable o redeam the sacured assals

(e mrscar | Gt iy ¢ “Description of. ﬁmﬂ
i ' Holders Demand 5 o e Amou (Rs]
i e o Notice | Pottession | immovable proparties | U,
Mr.DEEPAK 1012200 MARCH | Al thal pece and parce! of land | Rs.13,85,732/
OHOMNDIRAM GLIRAY| 23 05,2025 | compeised In and forming part [Ruipess
{Bormower] & [Physical | of Gat Mo 181 & 183, AAPALA | Thieen Lakhs
Mrs JYQOT| DEEPAK Possesson) | GHAR. PHASE 1l WING F,| Eighly Five
GURAY FLAT MO F-410, 4TH FLOOR, |  Thousand
(Co- Borrawer) DHINGRAPAAD], SANASWADI, | Saven Hundred
Loan fooount Mo PUNE = 412290 admeasunn ard Thirly Two
|GTBETS1 DO00G0LE having 311 Sg. FL.i.e. 26,89 qu Only) as on
e Mirs. Carpet drea and Two | 10-12-2023 plus
'35225"5-5'3[-'3‘1953 Whesalar |:Iar|':ir|g aeg 7 ﬁqml further inlerest
Siuated within the limits of| B2NC CNArpes
Villaga Dhingrajwacs, Tal Shirr | 21800 PRS-
Registration District Pune RCIUM Eapnees.

" Alsothe owners of the property are hereby Indormed that all moveable arteles lying at 1ha said
praperty are comglesely at their sk, We 'will sllow remova! of these arficles if ovners canlact us
in b, g, within 30 days of possession dale, requesting the same. Aay ciam régarding any
Iossdamage of thase artickes will notbe valid thereaftes”

Place:- Pune
Date:- OT.03.2025

50
Sutharised Officer

FORM A

PUBLIC ANNOUNCEMENT

fUnder Regulation & of the Insaivency and Bankruptcy Board of India
irsolveney Resolution Process for Corporate Persona) Regutations, 2016}

lying at Village: Saidapur in the registration District: Satara, Sub District:
Satara admeasuring 961.78 Sq. Mir., bearing CTS/S. No. B8/28, Plol

shall be final if any question of interpretation arises,
Description Of Hypothecated Assets

Ma. %o 12 and Bounded as follows: Onor lowards East: Open Space
& 9 mir. wide road. On or lowards South: Open Space, On or lowards
West: Flat Mo, 5-3, On or lowards Morth: Flat Mo, 5-8.

Date : 050312025 Chief Manager & Authorized Officer,

412105.

CMC Vertical Machine Model BMYED+ SL NO. 31776 (Maker — Bharat
Fritz Wern Ltd) along with suppartive machine and stocks at Shop No, 8,
Gat No. 441, Khadi Machine Road, Adarsh Magar, Moshi, Fune -

Place: Saidapur Bank of Maharashtra

Date - 03/03/2025
Place: Puneg

Authorised Officer,
Bank of Maharashtra

FOR THE ATTENTION OF THE CREDITORS OF

SHINDE DEVELOPERS PRIVATE LIMITED
RELEVANT PARTICULARS
cleoaner
Ragsnrar of Comparmes, [ROC) - Pune

L [Name of comeres debnor
2| Do of nceaporation of corporae dotor
3 | Aty urer whidh ooporale deblor
15 incorporetad / I'Elﬂﬁef'ﬂlj
4 | Comoméo kontty Mo, Umeed Laniey
|desTliScalior Mo, of comersl delio
% | Address. of The regetensd office and
| principek office (f aryd of corponme
: clebilre
& | Irsohency commencenant date in
| respect of conporin setror
Esnirmaled dale of ciosune of irsohency
| resalLion process
B | Mame and mgisimbon number of the
| Irdsbaray prokesiangl acting as iedm
| PESOALRON professional
4 | Adidress and emal of tho inkerim
rEsaL e profisssional & pepEdered
| waith the Board

L5 0PN 1807 FTC AT S

| BECTOR MOI3Z 23 FLOT MO 22, GULMOHAR
FARE, M ACA0L AUMDH, PLINE, Mahorshins,

| i, ATI007
Oate of Oydan 04,05/ 2005

(Dt of Freooipn of Order by IRP: 06,03,/ 2025
082026 bearg 180 day Mo

| ‘commencement of LI
58, Rsenkumar Madnchandm Vim
EBPY - 004/ P PO2ot S 004 00514481

=l

| 708, Ace Fiororon, B P Cross Road Mumber 4,
Mestiamih Keger, Mear Devidayal Garden
ML West, Muminal - 100 08
Emai |0 nkemvimEASgmailoom

T 708, fck Fiorerce, B P Cross Aoed Kurber 4,
weelkanth hegar, MNoar Devidayvel Geelen,
M West, Mumisai - 400 08D
Emai |0 shindeompdmmsloom

:i_l:l:-.'n:k_'rl.'ﬂi Erl a0 De e
| corespondance wih the intesim
MESIAEON pIofessonal

T Lost e fr subiesion of s | 18/00/2005
12 | Clerssns of crocdiors, f amy, undir clause | Mot Applcablo
i} of 2ubrsesction (B4 ol sasbo 21,
| asertained by the Fienm resohition
| peoiessional
1A rames: of Insokency Prlessonas T ol Applcabie

| ideried 1o ect &5 Authorsed
Rrepresentatia of croditors 0 a class
2] (T PEL MAITES ‘i.:l-l u.rr__hd_ﬂh.l.
14| (3} Relzant Roms and
| i Detais of alahorzed mepreserfathos
e sailable &

Wb ik hizps,/y bt gowdingen,omey downioads
Prysical Addmess: Some o6 Poimt 10 abowe

Meatice s hiere by gven thist fhe Rational Company Law Tribuned = Mumbai Bench bas ondered

the commeéncement of & corparata insohsency reselution process of the Shinde Developers

Private Limibad an 04,7053/ 2025

The creditors of Shinde Developers Private Limited are nereby called upon o submit thair

clalms with proof on or before LE/03°2025 todha irtarim resohiion professional at the

address marticned against ertry o, 10,

The financial crégitors shiall subimit their CGains with prood by slactionic maans anly. Al othes

creditors may submit the claims wah oroof in parson, by Eessor By electinonis maans.

A financial creditor belonging o a cass, os listed against the entry Mo, 12, shall indicate #s

choice of suthorised reprasartative from amang tse theee nsalverty professionals lished

agminslentry Mo, 13 {0 st as authonged represantativie of the class [specly class] on Form G

Mol Apnlicable,

Submitssion of falsa or mistEading rosds of cialm shal attract penalties

Date: 05/03/2025 For Bhinde Developers Private Limited

Place: Mumbal 54/~
Rikenkumar Navinchandra Vira

e Aasolulsan Prolesgional

IEGI/1PA - ODL/F — P - D2818,/2024 - 2025/ 1445]

d® Canara Ban

e

dotel

e w T

I Fﬁ:ﬁfg'aa Syndicate I

Regional Office Pune Il, 5. No, 436, 3rd Floor, Sukhwani Business Hub,
Mear Nashik Phata Metro Station, Kasarwadi, Pune 411026

Mob. : 9406880047, 8055811876

Sale

Notice

E-Auction Sale Notice for Sale of Immovable Properties under the
Securitisation and Reconstruction of Financial Assets and
Enforcement of Security Interest Act, 2002 read with proviso to
Rule 8/(6) of the Security Interest (Enforcement) Rules, 2002

MNotice is hareby givan to tha public in general and in particular to tha Borrower (2} and Guarantor (s) that the balow descrbed immaovabla properties mortgaged/'charged o the Securad Cradilor, the Constructive Possession of which has been takan by the Authonsed Officer of Canara Bank, Respectiva
Branches, will be sold on “As is where is", “As is whatis" and “Whateverthere is" basis on 25/03/2025 for recovery of below mentioned amount plus further interest and charges due to the various branches of Canara Bank from Borrower. Details of full description of the immaovable properties, Resarve

Price, EMD and last date to depasit EMD are as follows;

Resarve Price

EBranch Hame,

| 5l. Name of the Branch & Outstanding Amt. & T e —
. m— M the Properties ' Last date to deposit EMD dE il |:D
I | Known Encumbrance and E-mai
1. Branch : Ranjangaon Rs. 17,38,714.72 /- ( Rupees Seventeen Lakh Thirty Eight Thousand Seven | All thal part and parcel of proparty under C.T.5 Mo 20338/8 admeasuring I R.P. : R 8.50 Lakhs

M/5. Sarthak Enterprises, Shop No. 5. No. 142 Near
Malangshaha, Baba Darga, Maruti All, Sardar Peth, Tal-Shirur Mcl,
Maharashira- 412210, Mr. Satish Dattu Bankar, Flat Mo 4 Swami
Sadan, Joshi Wadi Magar Pune Road, Taluka: Shirur, Pune,
Maharashira- 412210 and Mr. Sunil Savalaram Panmand Flat Mo
108 Diamond Plaza, Oppo G T Bora College, Shirur, FPune,
Maharashira-412210

Hundred and Fourteen and Paisa Seventy Two Only) being the amountdueason
01.12.2021 along with further interest thereon w.e 1 01.12.2021 al contraciual rate
af interesttil tha date of paymaent, incidental expenses, othar charges, costz ale.
Type of Possession : Constructive

BEE.5T Sq. Mirs in which "Swami Sadan” bullding on second floor, flat Mo |
4, admeasuring 390 sq. fis, Build up at village Shirur (Joshiwadi), Tal- |
Shirur, Dist- Pune bounded by Boundaries : Morth : Internal Road,

South:FlatMo 20, East: FlatNo 3, West: Intermnal Road

Ranjangacn Branch
(Ph No. TT10055284)
E-mail ID :
ch3407@canarabank.com

EMD : Rs. 0.85 Lakh
24/03/2025 by 5:00 pm

Mot known to Bank

2 | Branch : Ranjangaon
Mr. Shahaji Vitthal Padwal, Durga Mala Mandir, Ap Kharadi, Fune,
Maharashira-411014

Branch : Ranjangaon
Mr. Somnath Baba Dalvi, Ap Shikrapur, Tal Shirur, Pune,
Maharashira- 412208 And: Mr. Pravin Pandurang Kambale 483
Bhedasgaon Harijan Vada, Bhedasangacn, Ap Shahuwadi,
Kalhapur, Maharashira- 4161724

Rs.4,82,841.50/- [ Rupees Four Lakh Eighty Two Thousand Eight Hundred and
Forty Dne and Paise Fifty Only) being theamount due ason06.03. 202 2along with
furtherinterestthereonw.e f06.03.2022 at contraciualrate of interestlill the date of
payment, incidental expenses, othercharges, cosis etc.

Type of Possession : Constructive

=ar s om s

Rs. 4,64,272.99/- | Rupees Four Lakh Sixty Four Thousand Two Hundred and

Seventy Two and Paizse Ninety Nine Only) being the amount dugason 04 02 2022
along with further interestthereon w.e f04.02. 2022 atcontractual rate of interest till
the date ofpayment, incidentalexpenses, othercharges, cosis elc.

Type of Possassion : Constructive

All parts and parcel of Gat Mo 1311 out of which 00H. 10R inwhich 5. S Plaza L
building on fourth floor, Flat no 502, admeasuring 550 sq fis build up at village
Shikrapur, Tal— Shirur, Dist— Pune bounded by Boundaries : North : Flal No

501, South : FlatNo 503, East ; Open, West ; Service Road,

All parts and parcel of Gat No 1311 out of which 00H. 10R in which S. S Plaza |
buikding on First floor, Flat no 205, admeasuring 550 sq fis build up at village '
Shikrapur, Tal = Shirur, Dist = Pune bounded by Boundaries : North : Flat Mo |

204, South ; Flat Mo 206, East ; Open, West : Service Road

R.P.: Rs. 8.75 Lakhs

| EMD: Rs 0.88 Lakh
24/03/2025 by 5:00 pm

Mot known to Bank

L= S S P R

R.P.:Fs 9.00 Lakhs |

EMD : Rs. 0.90Lakh
24/03/2025 by 5:00 pm

Ranjangaon Branch
(Ph Mo, 02138 0243281 /
T755926617)
E-mail 1D :
| ch340T@canarabank.com

e e

Ranjangaon Branch
{Ph No. 02138 0243281 |
T755926617)

E-mail 1D ;
cb3407@canarabank.com

Branch : Savindane

Mr. Trilokchandra Ramtirth Varma, Sr Mo 163 H Mo 7 Bhukan
Wasti Lane No B11 Lohgaon Pune Pune Maharashtra 410047 and
Mrs. Poonam Varma Vishanoharpur Maskanwa, Gonda, Ultar
Pradesh.

Rs. 11,81,682.00/- (Rupees Eleven Lakh Eighty One Thousand Six Hundred
Eighty Two Only) being the amount due as on 16,02.2024 along with further
interast theraan wel 16.02.2024 al contractual rate of interast Ll the date of
paymant, Incidental expensas, otharcharges, costsalc.

Type of Possession : Constructive

All that piece and parcal o Propery of the Flat No. 407 on the Fourth floor |
admeasuring 413 sq.ft ie. 38.38 sqmir carpet area and alongwith one
camman parking in tha B Bullding known asAmrul Kalash constructed on the
land bearing Gat MNo. 1259 admeasuring 00 H B0 R out of total land |
admeasuring about 01 H 85 R, situated at Village Shikrapur, Taluka Shirur
District Pune and within the jurisdiction of Sub- Registrar, Talegacn- |
Dhamdhere/Shirur, Zilla Parishad Pune, Taluka Panchayat Samiti Shirur and |
within the limits of Grampanchayat Shikrapur and said land boundaries as '
under Boundaries : On or towards the East : By Zilla Parishad Road, On or |
towards the South : By remaining land out of Gat, No, 1259, On or towards |
the West : By Area DDH 40 R of Mr, Sanjay Satav out of Gat No. 1259, On or |

towards the North : By Gal No, 1260

R.P :Fs 1325 Lakhs
EMD : E=. 1.33 Lakh

Savindane Branch
(Ph No. 02162 230221/

. A 2021833115)
410372025 by 5:00 pm E-rall ID -
Mot known to Bank chi5446icanarabank.com

5 | Branch : Pimpri Main

M/S Pawan Lift, At Post Mandgacn, Tal Satara; Dist Satara, Pune
Maharashira-415107,

Mr. Ranjit Pralhad Deshmukh, At Post Mandgaon, Tal Satara, Dist
Satara, Pune Maharashtra- 415107,

Mrs. Jagdish Vijaysinh Shinde, At Asangaon Post Dahigaon, Tal
Koregaon, Dist Satara, Asangaon, Maharashira- 415524

Rs. 24,91,936.22/- [ Rupeses Twenty Four Lakh Ninety One Thousand Nine
Hundred and Thirty Sixand Paisa Twenty Two Only)ason 03.02 2022 along with
furtherinterestthereonw.e f03.02.2022 at contractual rate of interesttill the date of
payment, incidentalexpenses, othercharges, cosis efc.

Type of Possession : Constructive

Allthat Parts and Parcels of the Flat Mo, 504 adm. 58.09sq, mtrs, built up
area situated on the 4th Floor of A Wing of the building namely |
“sonashwini Residency” constructed in the area admeasuring 0=14.50R |
of the Revision Survey Mo 28A/3, admeasuring D=16R + 0=01FK of |
Vanvaswadi, Taland Dist. Satara, bounded by ; Onthe North by Open |
Space, On the South by : Open Space, On the East by : Flat No 503 |
OntheWestby: BWing,

R.P. : Bs. 15.25 Lakhs Shendre Branch [ Ph No.

EMD : Rs. 1.53 Lakh “§;E§;ﬁ’;?,%ﬂ}’
24/03/2025 by 5:00 pm e e

Mot known to Bank cb15413@canarabank.com

Branch : Pimpri Main

Mrs. Reshma Nitin Ghorpade and Mr Nitin Ramchandra
Ghorpade, 2914, Mil-Ganga Housing Sociely, Indrayani Magar,
Bhosan, Pune —411026.

Rs. 31,38,544/- (| Rupees Thirty One Lakhs Thirty Eight Thousand Five
Hundred Forty Four Only) being the amount due as on 31.10.2022 along with
further interestthereonw.e.f31.10.2022 at contraciual rate of interast till the date of
payment, iIncidental expenzes, othercharges, costs etc.

Type of Possession : Constructive

EMT of FlatNo 903 admarea about 56.38 sq. mirs. Situated on 8th Floorin |
the building "B" in the scheme known as MHADA MG SANET 254 on land
bearing 5. No. 309 Village Pimpri Waghere Taluka Haveli Dist Pune |

situated within local limits ofthe PCMGC.

R.P. : R=s. 41.75 Lakhs
EMD : Es. 4.18 Lakh

Pimpri Main Branch
(Ph No. 020-2T420205/

—

2400302025 by 5:00 pm 77ﬂ5fﬂﬂ:|??gﬁ}
Mot known to Bank | cb0418{@canarabank.com,

7 | Branch : Shikrapur

Shri. Abhay Ashok Shelke Haribhau Khedakar (Mortgagor) At
Post Shikrapur Tal Shirur Pune 412208

Shri. Ram Eknath Shelar (Guarantor) Shriteg] Vihar Talagaon
Road Room No 303 Shikrapur Tal Shirur Pune 412208 and

Shri. Sampat Shivaji Shinde [Guarantor) &1 Post Talegaon
Damdhera Tal Shirur Dist Pune 412208,

Fs. 6,000,298 23/- ([Rupees 5ix Lakh Three Hundred Ninety Nine and Paise
Twenty Three Only) as on 07.05.2024 along with further interest thereon w.e.f
07.05.2024 at confractual rate of interest il the date of payment, incidental
axpenses, othercharges, costs els,
Type of Possession : Constructive

All that piece and parcel of Flatbearing No. 3, situated on the ground floor |
of the building known as KSHITI) VIHAR PHASE 1, admaasuring 261

sq.ft e, 24.24 sq. mis, bearing Grampanchayal properly No. 2445 |
constructed upon Gat Mo, 1313/2, situated at Village Shikrapur, Taluka |
Shirur, within the limits of Grampanchayat Shikrapur, Zilla Parishad Puna |
ard within the jurisdiction of Sub Registrar, Talegaon Dhamdhere.

Boundaries: East: Flat Mo. 2, West: Flat No. 4, South: Open Space, |
Morth:

Parking

R.P : Bs. 525 Lakhs

EMD : Rs. 0.63 Lakh
| 24/03/2025 by 5:00 pm

Mot knmown to Bank

Shikrapur Branch
{ Ph No. T7T55926624)
e-mail 1D
ch3TT4@canarabank.com

] 8 | Branch:Ranjangaon Rs.10,37,502.00/- { Rupees Ten Lakhs, Thirty Seven Thousand, Five Hundred |All that piece and parcel of the property Gat no. 1311 outof which G0H. T{I_i“ R.P. * Rs. 9.00 Lakhs Ranjangaon Branch
Mr. BEhausaheb Sopan Pandharkar(Borrower), GatNo. 184 L& T|Two Only) being the amount due as on 03.03.2022 along with further interest |R. in which 3.5. Plaza building on second floor flat no. 301 admeasuring :r EMD : Rs. 0.90 Lakh (Ph No. 02138 0243281 /
Phata Mext to Delux bearing Ltd Sanaswadi, Taluka Shirur, Pune, |thereon w.e.f 03.03.2022 at contractual rate of interest till the date of payment, | 550 Sq. Ft. built up at village Shikrapur, Tal - Shirur, Dist. Pune the said | .'- it 7755926617)
Maharashtra- 412208, and Mr. Mahendra Sajnath|incidentalexpenses, othercharges, cosiseic. Flat is bounded by: Boundaries : North : Open, South : Flat no, 302, 5_24"1}3‘ U2h ny B0dem E-mail ID :
Mandlik{Guarantor), At Post Shikrapur, Taluka Shirur | Pune, Type of Possassion : Constructive East: Open, West :Service road Mot known to Bank ch3407@ecanarabank.com

. Maharashira- 412208 .

|8 | Branch: Ranjangaon Rs. 11,21,590.62/- ( Rupees Eleven Lakh Twenty One Thousand Five Hundred | All parts and parcel of Gat No 1311 out of which 00H. 10R inwhich 5.5 |  Rp : Rs 8.75 Lakhs Ranjangacn Branch

Mr. Dattatray Ananda Pawar, Hs Mo 1571/1 Jakatemala,
&0 Shikrapur, D1 Pune, Maharashira- 412208, Mr. Sandip Ananda
Pawar, Pimpalgacn Kauda, Nagar, Ahmednagar, Maharashtra-
414005, & Mr. Arun R Mhaske, AL And Post Pimpalgaon Kaouda,
Taluka And DistAhmednagar, Maharashira- 414005

and Ninety and Paise Sixty Two Only) being the amount due as on 15122021
along with further interast thareonw.e. 115 12 2021 atcontractual rata of interast Uil
tha date af payment, incidental expenses, othar charges, costs elc.

Type of Possession : Constructive

Plaza bullding on fourth floor, Flat no 507, admeasuring 550 sq fts build up |
al village Shikrapur, Tal - Shirur, Dist — Puna bounded by Boundaries: E . _
Naorth : Flat No 506, South : Flat No 508, East : Open, West : Sarvice | 24/032025 by 5:00 pm

Road,

| (Ph No. 02138 0243281 (
TT55926617)
E-mail ID :
ch3dd7i@canarabank.com

EMD : Rs. (.88 Lakh

Mot known to Bank

For detailed terms and conditions of the sale please refer the link “E-Auction” provided in Canara Bank's websile (www.canarabank.com) or (www.baanknet.com) may contacl, Canara Bank, respective Branch during office hours on any warking day,

Date; 06/03/2025
Place: Pune

Authorized Officer,
Canara Bank

financialexp.epapr.in

Pune
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